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technically it is within the compe- | consideration of the Bill. There are no

tence of the Union Government to
levy the tax though not in the form
of sales tax”. b

We can levy this tax but not in .the
form of sales tax. I do not think hon.
Members would very much like the
tax to be levied becayse we are not
losing revenue in any manner, The
actual purchases made by the contrac-
tor will be taxed and, therefore, Gov~
ernment is not losing anything.

7
With these words, Sir, I again thank

the Members for having supported
this measure. .

\
. Panprr S. S, N. TANKHA: If this
tax can be imposed by the other State
Governments, wherever they have a
stipulation of this kind then why
can’t the Delhi State which is under
Central administration levy this tax?

SurtvaTt TARKESHWARI SINHA:
Because there should be some purpose
behind that taxation proposal. If
they are not going +to earn much
revenue by any levy of this particular
tax, and the revenue comes in through
the sales tax on the purchases made
by the contractors, I do not see why
Members should press this point. There
is no question of losing any revenue
at all. So, I do not think that it is
very proper for the Members to press
that point. We have achieved our
end in view. With these words, 1
again thank the Members of the House
for giving support to this Bill.

Mr, DEPUTY CHAIRMAN:
dquestion is: . .

The

“That the Bill further to amend
the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union
Terriory of Delhi, as passed by the
Lok Sabha, be taken into considera-
tion”.

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up clause by clause

1

amendments.

'Clause 2 to 18 were added to the-
BillL,

Clause I, the Enacting Formula and
the Title were added to the Bill.

SuriMaT TARKESHWARI SINHA:
Sir, I move:

“That the Bill be returned”.

Mr. DEPUTY CHAIRMAN: . The
question is:

“That the Bill be returned.”

The motion was adopted.

A——

THE DISPLACED PERSONS (COM-
PENSATION AND REHABILITA-
TION) AMENDMENT BILL, 1959.

Tue MINISTER oF REHABILITA-
TION anxp MINORITY AFFAIRS:
(Surr Meur Cuanp KuaNNA): Sir, 1.
beg to move:

“That the Bill further to amend.
the Displaced Persons (Compensa=
tion and Rehabilitation) Act, 1984, as.
passed by the Lok Sabha, be taken in-
to consideration.”

As I said in the Lok Sabha, it is:
not a matter of very great pleasure to-
me to bring a motion of this nature:
before the House. For over eleven
years now I have been associated with.
the Ministry of Rehabilitation—I
should say from its very inception—-
and I have taken some part—I do
not want to be very apologetic about:
it—in raising this fine structure and’
edifice brick by brick. We ~have:
spent large sums of money, nearly-
Rs. 200 crores on the relief and reha=-
bilitation of displaced persons from
West Pakistan and during all these:
years many measures have been taken
and adopted to ameliorate the suffer-- -
ings of the displaced persons and to
take positive steps in the matter of
their rehabilitation. So, when I made-

»

j
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a statement in the House the other day
that the western wing of the Minis-
try is likley to be closed very soon, I
. .gave about a year

Dr. R. B. GOUR (Andhra Pra-
.desh): Before you retire you want to
sput them in prison.

!

Surt MEHR CHAND KHANNA:
'The question naturally arises why
should I bring in a measure of this
nature and my friend, Dr. Gour, is
- quite pertinent in asking me a ques-
tion of that nature. In fact, I wanted
to address that very question to my-
self and try and answer it. We have
to remember one or two basic things.
" The most important thing that I wish
to place before you is that when the
Displaced Persons (Compensation and
Rehabilitation) Act, 1954 was passed
by both Houses of Parliament, there
was a Specific provision «in section 21
- of that Act, to which I wish to draw
the attention of the thonourable
House. There are three things speci-
- fically in section 21. The first is that
-any sum payable to the Government or
to the Custodian in respect of any
property in the compensation pool
may be recovered in the same manner
as arrears of land revenue. Number
two, it is laid down that after all the
formalities of appeals and representa-
tions have been gone through, the final
‘word shall rest with the Settlement
~Commissioner about the determination
of the dues. And the third thing is
that for the purpose of this section a
-sum shall be deemed to be payable to
the Custodian, notwithstanding that its
recovery is barred by the Indian Limi-
‘tation Act of 1908. This is a very im-
portant section and there are three
important provisions in that section.
Number one, I repeat, that any sum
that is payable to the Government
-either on account of evacuee property
or any property thai forms part of the
compensation pool, can be realised as
arrears of land revenue. Once the
amount is determined by the hierare-
‘y within the Ministry itself, the
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1 ordinary laws of the land, that is, the
| laws of limitation, etc. shall not apply
' to Government dues as far as the
Ministry of Rehabilitation. is concern-
ed. That Bill was passed and became
an Act five vears ago. But a certain
safeguard was inserted in clause 30
of that Bill. If any arrears are to
be realised as arrears of land revenue,
the first stage is demand, the second
stage is attachment. An intermediate
stage is even eviction. And the third
and last stage isg arrest. That is the
ordinary law of the land and that is
operative all over the country, where-
by any Government dues can be rea-
lised or have to be realised as an
arrear of land revenue. But as I
have just stated, under clause 30, this
exemption was inserted.

Surt BHUPESH GUPTA  (West
Bengal): Can you arrest people if
they do not pay income tax and are
in arrears?

Surr MEHR CHAND KHANNA: It
says here:—
“No person shall be Iliable to

arrest or imprisonment in pursuance
of any process issued for the re~
covery of any sum due under this
Act which is recoverable as an
arrear of land revenue.

That was the safeguard or exemption
inserted in the Act five years ago.
Now, during these five years I am
sorry to say—and I am reminded of
one Urdu verse, which says:—

‘A qFAT TAT ST ST T AV
o T FFWT MT : @1 oW
SEANC |

W) HAT T @AT : F qTRT WS
FIA @ § & 47 T@ oy A g

The first thing that we did was that
during the last five years we have
spent nearly Rs. 50 to 60 crores on
rehabilitation. Whereas in 1954 my
rehabilitation programme may have
been half-completed, though it may
be challenged and disputed by some
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of my friends opposite, I can, as Min-
ister-in-charge say that we have
achieved very substantial and import-
ant results. Another thing that we
have done is this, that towards the
end of 1955 we laid the foundation of
the final compensation scheme. In
1954 when this exemption was given
under the Act, we had oniy started
the interim compensation scheme. But
towards the end of 1955 the final com-
pensation scheme was passed and the

rules framed by me were approved
by this House. During the :
3 p.M. last 31 years, we have dispos-

ed of nearly four lakh cases
out of about 4,70,000 claim cases. We
have given compensation to the extent
of Rs. 110 crores of which nearly half—
between Rs. 50 and 60 crores—is 1n
hard cash. In the matter of settle-
ment of land we have allotted or given
permanent rights in nearly twenty
lakh standard acres. Twenty lakh
standard acres might be tantamount to
nearly fifty to sixty lakh ordinary
acres. At the time of our allotment
scheme, we standardised the entire
land when it became evacuee property
in Punjab, Pepsu and other partg of
India and on the basis of that stand-
ardisation we allotted about 24 lakh
standard acres to displaced persons.

1 was saying that in the matter of
about 20 lakh standard acres, we have
even given permanent rights. We
have made them the owners of these
lands. Even at a conservative esti-
mate of Rs. 450 per standard acre
which is our yardstick, the land would
be worth about Rs. 100 crores.

So what I was trying to place be-
fore the House was that during the
last five years in the rehabilitation
programme, in the compensation pro-
gramme, we have achieved very im-
portant results. And not even that.
Take into consideration the plight of
the displaced persons. I can assure
Dr. Gour that I know their condition
better than what he does or he should
or he can. I am one of them.

Dr. R. B. GOUR: But better off.
16 RSD—A5.

© Pakistan.

.

1959 1 Rehabilitation) Amend- 224

ment Bill, 1959

Surt BHUPESH GUPTA:
did you say?

What
You are one of them?

Surt MEHR CHAND KHANNA: °
am one of them.

Surt BHUPESH GUPTA:
they must be very happy.

Thenr

Surt MEHR CHAND KHANNA:
They are happy. In fact, my friend,
Shri Bhupesh Gupta, has even lost his
following in East Pakistan since I
have gone there, not to say of West
They are happy and they
are happy on account of the fact that
we have tried to meet the various
demands of the displaced persons.
This House would remember that in
the early stages, the limit of the
allottable property was below Rs.
10,000; it was Rs. 5,000. We raised it
to Rs. 10,000. The result has been
that out of two lakh tenements and
hous2s that we have built all over
India, leaving aside a thousand or
two, all these houses and tenements
have become allottable and the dis-
placed persons can become owners of
that property. We did something
more, namely, we did not ask them to
pay on the spot. We were entitled to .
do that—after all when (Government
pays compensation in hard cash to
the extent of Rs. 50 or 60 crores, they
would be quite within their rights
to ask a displaced person to pay the
price of the house that he is purchas-
ing because that house is part of the
compensation pool and if a displaced
person pays today, his other brother
who is a claimant gets it tomorrow.
Government in spite of drawing upon
their resources heavily, n spite of
taking loans from abroad, very kind-
ly gave me crores of rupees in hard
cash with a view to paying off my
displaced brothers.

Now, Sir, what we did was that we
have raised the period of instalments.
We have fixed it as eight instalments
—20 per cent. of the price to be paid
in the first instalment and the balance
over a period of seven years. Now,
the balance need not be paid in cash.
The balance can be paid to the com-
pensation pool through claims of their
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friends or relations or even outsiders.
One thing which is very important
and which is relevant to the issue,
and to which I wish to draw your
pointed attention is this, that today
I have ‘come before the House for the
reason that my arrears have accumu-
lated and have accumulated to the
extent of Rs. 8 crores. But the thing
that has to be remembered is this
that as far as the allottable properties
are concerned, I have just stated that
out of two lakh uriits that we have
constructed all over India as many as
1,98 000 are allottable, and out of the
evacuee property which is worth
about Rs. 100 crores and the number
of evacuee houses in the compensa-
tion pool is round about 2,75,000, most
of them—a very appreciable majority
of them—are also under that value of
Rs. 10,000. They are also allottable

under the compensation Scheme. No
rent is accruable, Sir, [ rcpeat that
no rent is accruable on an allottable
property which is in possession of =
displaced person from 1st of October,
1955 onwards. That is, if a D.P. is in
possession of an allottable property
and he wishes to exercise the option
of becoming the owner_of that pro-
perty, I will not ask him to pay any
rent from the 1st October, 1955 on-
wards and by implication another
thing has happened. It is rather un-
fortunate. I have received a protest
from Punjab, Delhi and all over. This
property vests in the President and
due to vesting in the President, no
local tax can be charged. While on
the one hand I am not getting any

rent, on the other, the local bodies
are also not realising any taxes be-
. cause they are uot in a position to
realise any taxes. Sir, I even went
a step further and {he step is this that
normally if any landlord were to sell
his house, he would Jike the arrears
of rent to be cleared. No landlord
would like to sell his property to a
man who is very heavily in arrears
because his reputation as a strict pay
master cannot be a happy one. But
what we have done in the Ministry of
Rehabilitation is that we say to a dis-
placed person, you need not pay the
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arrears of rent at once; pay only 20
per cent. of the arrears of rent along
with the first instalment today and
the balance in seven instalments. I
wish to draw the attention of my
friend, Dr. Gour, there. Supposing
he owes me Rs. 100 as the rent of a
particular house, I am not asking him
to pay me the rent at once. First of
all, it the rent is due on account of
an allottable property, .10 rert is ac-
cruable from the 1st Qctober, 1955 on-
wards and then for the past arrears
he will pay me only 20 per cent. of
the rent due and the balance in
seven instalments coterminous with
the life of the instalments relating to
the price of the property. So, even
that we have done. Therefore, my
position in coming before the House is
this that every possible concession
has been given to di.piaced persons
to pay off the arrears of rent.

Sir, the displaced persons are not
the only occupants of my property.
There are locals too and if my friend
sitting opposite happens to be in pos-
session of my evacuee property, and
if he does not pay any rent as a re-
sult of being a tenant of my

Dr. R. B. GOUR: Try to adjust

, these things against their claims.

Sart MEHR CHAND KHANNA:
I will answer all your questions if you
will just give me two minutes.

Suri  JASPAT ROY KAPOOR
(Uttar Pradesh): But please do not
invite them to occupy your house;
they will give you trouble.

Surt MEHR CHAND KHANNA:
If I was not in trouble on account of
them I won’t be coming before the
House.

I was trying to say and this will be
of interest to you, Sir, suppose there
is a local person—there are quite a
number of local people who are occu-
pying my evacuee property because
these were the lands and houses of
those Muslim evacuees who have gone
away to Pakistan. Those locals are
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also in arrears to Government, arrea-
ars are due against them and while

they can be realised as arrears of land .

revenue, they also cannot be arrested
in the process of it. If he happens to
be my tenant, this, exemption equally
covers him. Under section 30, Sir,
there is quite a large number of locals
who are occupying my property, they
will not also pay my rents, and the
result is that there is wilful neglect,
there is wilful default and my arrears
are very heavily accumulating. After
all these arrears belong to the nation-
al exchequer.

Sarr M. H. SAMUEL: (Andhra
Pradesh): What is the total of the
arrears?

Surt MEHR CHAND KHANNA: It
is about Rs. 8 crores.

Surr N. R. MALKANI (Nominat-
ed): What is the approximate per-
centage of wilful neglect of payment?

Surr MEHR CHAND KHANNA:
Well, it would be difficult for me to

say that. But in spite of all the
concessions, rehabilitation assistance,
payment of compensation in cash,

transfer of property and all that, they
will not pay and unfortunately the
feeling generally among my brethren
is that you can do things with im-
punity. Today it is a political prob-
lem, not a human problem, and a pre-
mium is being placed on wilful neg-
lect, on wilful default, and that s
most unfortunate.

Sir, I wish to appeal to those
friends of mine, I am not charging
anybody—whoever they are—the posi-
tion is this: It is not in the interest
of the displaced person himself if he
goes on wilfully meglecting and wil-
fully defaulting because, after all,
action has to be taken against him,
and if he does not pay and I have to
take action against him, then the rent
will accrue to the last day. It is only
when he exercises his option of becom-
ing the owner of the property, pays
my 20 per cent, instalments and also
the arrears of rent he becomes entitled
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to the concessions; otherwise by wil-
fully neglecting and wilfully default-
ing the position is becoming such that
the arrears are accumulating, So, 1
have come before the House, Sir, to
say that I want these powers. But
there is one thing that I want to say,
Sir. By implication, perhaps, Mr.
Malkani tried to find out from me that
there may be destitutes, there may be
widows, there may be those who are
not in a position to pay. If this Gov-
ernment can spend Rs. 200 crores on
rehabilitation only in the western
region—I am not talking of the eastern
region—can give crores of rupees in
the shape of compensation, 1t is not
the intention of this Government to
go and create distress where there is
already distress. This Ministry is
there with a view to alleviating the
sufferings of the displaced persons,
but if a man can pay and should pay
and must pay and he does not want
to pay, he will not be shown any
consideration, But I repeat, Sir,
that in the case of those unfortunate
persons who are not in a position to
pay whether it is a D. P. or a non-
D. P. occupying my property, 1 can
assure him, Sir, that his case shall be
dealt with with the utmost symapthy
and consideration, and it is for that
reason that I am giving powers to my
Chief Settlement Commissioner for
asking the person concerned to come
and appear before him, place his or
her case before him and he shall give
him or her a proper opportunity to be
heard so that where any relief is to be
given relief shall be given, but where
the rent can be realised and the man
is defaulting wilfully and trying to
evade payment, my intention. Sir, is
that we should not allow him to go
scot_free at the expense of the Cen-
tral exchequer, the general tax-payer.

Mr. DEPUTY CHAIRMAN: Motion

moved: ’

“That the Bill further to amend
the Displaced Persons (Compensa-
tion and Rehabilitation) Act, 1954,
as passed by the Lok Sabha, be
taken into consideration.”

. »,
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One hour is the time allotted. We
have taken twenty-five minutes.
There are nine Members to speak.
So Congress Members will take five
minutes each. Dr. Gour.

Sur1 JASPAT ROY KAPOOR: Sir,
can we not extend

Mr. DEPUTY CHAIRMAN: 1 am
prepared to extend it by fifteen minu-
tes.

Surr JASPAT ROY KAPOOR: Sir,
we have hardly any other thing to do
today. We saved about two hours
yesterday while discussing

Mr. DEPUTY CHAIRMAN: We
saved only one hour of which some
time has already been spent. We
will extend it by fifteen minutes.

Surt JASPAT ROY KAPOOR: We
have not much work to do either to-
day or even tomorrow. I propose
that we may devote the rest of the
day to this measure.

Dr. R. B. GOUR: May I also submit
that there is hardly any other business
before us today . . .

Mr. DEPUTY CHAIRMAN: We
have still the Companies (Amend-

ment) Bill and the other two Appro-

priation Bills.

Dr. R. B. GOUR: . .and tomor-
row there is hardly five minutes of
non-official business.

Mgr. DEPUTY CHAIRMAN: Tomor-
row we have only 4} hours and we
may have to sit for half an hour dur-
ing the lunch hour.

Dr. R. B. GOUR: Mr. Deputy Chair-
man, I am sorry I shall have to oppose
this measure. The hon. Minister for

Rehabilitation . , .
Mr, DEPUTY CHAIRMAN: The
Opposition Members will take ten

minutes each.

Dr, R. B. GOUR: The hon. Minis
ter said that he was himself a displac-
ed person and that therefore he felt
about the requirements of these dis-
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| placed persons and their anxiety much
more than we here sitting opposite to
him but unfortunately, Sir, I thought
he was a very well placed person
indeed, that he was not a displaced
person and did not share that anxiety
at all, because the case he wants to
make out here is that out of the total
amount of expenditure of so many
crores of rupees on rehabilitation—it
is Rs. 200 crores there—Rs. 8 crores
are the arrears and the arrears are the
result of wilful negligence on the part
of certain of the displaced persons
and all that. Unfortunately, Sir, the
hon. Minister has tried to make out a
case that he has been giving all sorts
of concessions and it is only these dis-
placed persons who are not taking the
benefit of those concessions and that
they are trying to ignore or deny the
payments to the Government or to the
Rehabilitation Department. In fact
that does not seem to be the case, Sir.
I would like to place before the
House certain cases of wilful negli-
gence on the part of the Department
itself. Now, what is it? Wel], that
reminds me of a line in Urdu

WS I ame U 645 5 g Sy
LS i) e 33 O g g2 IS
T[ared ot v AT WAT A FIR
7 ? Fg7 &), % fea oxqa wfemr
T 1]
He tries to tell us: “I would not

do anything more; I have done every-
thing.” Unfortunately, it is not so.

SHrr N. R. MALKANI: Two wrongs
do not make a right. If the other
party is wrong that does not mean
that the wrong they do is right.

Surr MULKA GOVINDA REDDY
(Mysore): Let us have a English
translation of the Urdu quotation, Dr.
Gour.

Dr. R. B. GOUR: English transla-

tion is very difficult, Sir. He has
understood it all right.
Surt M. GOVINDA REDDY

(Mysore): The House has to under-
stand it.

t+ Hindi transliteration.
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Dr. R. B. GOUR: Now I think, Sir, | all sorts of things. But they wanted to

Hindi language is not to be translated
here. So, unless I have spoken in
Malayalam I would not have to trans-
late it.

AN, Hon.
benefit.

MEMBER: For our

Dr. R. B. GOUR: Let us not waste
time on this

Now, Sir, I shall just give you an
example. Andha Moghul is just within
the reach of the hon, Minister, here
in Delhi itself. Now, this was a
jungle area before partition and after
partition, when these people came,
they began living in that area, cleared
it themselves, erected their huts and
established small  business. Now,
after four years of that it occured to
you that you must construct houses or
take possession of that area. Now,
ordinarily when the hut of any hut-
dweller is sought to be removed, then
the hut-dweller gets a prior charge
over the building that you erect and
he is to be given that; there is no
doubt about that, even from the
ordinary point of view, Now, what
did you do? You constructed houses—
suddenly you thought that it was a
profitable proposition—and when you
began charging them rent a rent of
more than Rs. 32 a month, the result
was—as you yourself came to realise,
particularly about those displaced
persons who were not well placed
even after the so-called Rehabilitation
—that they were unable to pay that
rent and so, some time in 1955, I think
by the end of September, 1955, you
yourself stopped collection of rent.
Now, you say: “All right; you can
apply for the allotment of the house,
for the purchasing of the house”, and
when this notification was issued, they
did come to you and said: “Yes, we
would like to take it. Let us see on
what terms you are giving it”. An
officer was sent to tell them: “Gentle-
men, this is the price you have to
pay; these are the arrears of rent;
these are the arrears in respect of
water tax. <lectricity,” this and that,

ask you: “What is this?” There were so
many clarifications that they sought. A
sort of mass petitions were sent to
you; they do not know what happened
to them; they might have been
thrown into the waste paper basket—
I do not know. No consideration was
shown to the clarifications they want-
ed to see, viz.,, what would happen to
the rent or whether the compound
will be there or not. This was not
done. Now, later on you started say-
ing that they are not paying arrears.
Some of them have paid and the first
instalment without getting these clari-
fications, without all these things.
Even then no settlement was in sight.
They wanted a settlement of this. They
were prepared to take allotted quarters”
but they wanted to discuss with you
the reasonable price, the terms of
purchase and all those things accord-
ing to their paying capacity, because,
after all, you know from your
experience that they were unable to
pay the arrears of rent. That is why
you yourself stopped collection of
rent on 30th September, 1955. These
are the facts.

Here are certain displaced personms
for whom it is beyond their means
even to pay the rent that you have
fixed. They are prepared to pay if
you give them certain consideration.
As to how and in what manner the
instalments will be paid or whether
the arrears of rent that you are
charging will form part of the cost
that you are charging from them-—on
all these things they wanted a clarifi-
cation. But you refused even to dis-
cuss. For settlement of these prob-
lems there were demonstrations and
representations. They cried hoarse on
these things. Even, Sir, at Jamnagar
House there was a lathi-charge. This
is the position. Here, every case is
not a case that the displaced person
is the villain of the piece because he
is mot paying the rent. And because
you want to collect them as arrears
of land revenue which you cannot
collect, you put him in the jail. That
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is not the case, Here the case is that
they want a settlement but you are
denying them a settlement. You are
avoidinig a settlement. Your depart-
ment is callously behaving, behaving
in a bureaucratic manner, inhuman
manner. It is a human problem. It
is not a problem of administration,
of collecting certain arrears of land
revenue. Just because your depart-
ment is arrogant, they are behaving
in a particular manner; you think
you should realise it by putting them
in prison.

Surr MEHR CHAND KHANNA:
Would they be satisfied if it is decided
not to sell the property to them?

Dr. R. B. GOUR: Why should you?
They had constructed their houses
there. They have got prior charge
on that land. They cleared the whole
area. You came after they cleared
the whole area and occupied it. How
can you say “Will they be satisfied
if the houses are not allotted to them
in that area? When they went there,
you did not exist. You did not exist
when they occupied that place and
erected their own houses. You came
into the picture only later. How 1s
it now you come and say “we would
not let you those houses”. Why did
you remove them? Why did you
demolish their houses?

You say you will auction the houses.
Tenders were called. Public auction
did not materialise because the public
of the area is opposed to your policy.
They do not want it. You have
failed in that because the entire
people of that area are sympathetic
with the people who are residing
there—the displaced persons. That is
why you could not do it. This you
are not prepared to believe. You say
it is the agitators trying to do
these things. It is a human problem.
That is why human sympathies are
demonstrated there by all the people.
Therefore, Sir, these problems are
not problems of administration. These
problems are not problems that can

' be solved by the big
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stick. These
problems cannot be solved by putting
people in prison. They have to be
solved by negotia‘ion, by sympathetic
understanding, by talking to them, You
should go and talk to them. Have a
settlement reached with them. Settle
with them, understanding the diitficul-
ties behind them. It is a human prob-
lem. The problem is not administra-
tive. Therefore, this Bill has to be
opposed. The original Act contem-
plated this fact, viz., that these pec-
ple, who are displaced persons, cannot
be put in prison because they have got
many difficulties and disadvantages.
Therefore, the original Act prevented
you from putting them in prisona.
Therefore, you want to take these
powers, to put them in prisons. I
humbly request the House to oppose
this Bill and not allow the Minister to
get away with a big stick and try to
frighten the displaced persons.

SHrr N. R. MALKANI: Sir, I rise
to support the Bill. I believe the hon.
Minister himself is not quite happy
about it, but I do rather think that
this is a Bill which is not a day too
late brought before the House. I am
also myself a displaced person,
though, as once the Chairman said,
I am a displaced person who is very
well placed. But I can really under-
stand and enter into the feelings of
displaced persons. Though I am
supposed to be a well-placed dis-
placed persons, none of us is really
well-placed because everyone of us
has had tragedies at home. Now, we
must take the question of displaced
persons, not in the narrow spirit of
my f{riend, Dr. Gour, but in the broad
way.

There are different kinds of dis-
placed persons. There is a class of
displaced persons called the claimants.

It is now a fairly large class. In my
own community there are large
numbers of people holding, what is

called, chits of papers-—mere certifi-
cates—which cannot be in any way
turned into cash or property, because
the property is not there. It is
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occupied and occupied by people who
refuse to pay rent or refuse to buy
it or even not allow others to go info
buildings. There are a large number
of such people whom I know. This
class of people today are in a very
difficult position; they cannot acquire
property.

On the other hand, non-claimants
are in possession of the property.
‘They are in occupation. They would
not purchase it, and to my mind,
wilfully not purchase it. I am con-
nected with this work for the last
several years, from the very beginning
for the matter of that.

My friend there was right when he
said that the wrong is on both sides.
Initially, the wrong may be with the
displaced persons. But, Sir, the
Government cannot exempt itself
completely from the share of wrong.
I must say that the machinery for
recovery was exiremely weak and
inefficient. Having been in Rajasthan
for a few years, I know that no
efforts were made, no serious efforts
were made to recover, and the arrears
accummulated until it bacame so big
a sum that refugees could not pay.
‘There were malpractices and hidden
understandings and so the rent allowed
to accumulate until it became a
problem by itself. Partly the Govern-
ment itself is responsible for the
accummulation of rent and creating
this problem.

Another thing also from which the
Government cannot exempt itself was
this. The concessions are there—one,
two. three; they may be even more.
But I think if any concessions were
made, they were made under pres-
sure—unwilling, belated, not in time,
not sympathetic, but under pressure.

1 know how the number of instal-
ments was increased from four to
eight. I was myself present when

this matter was being discussed with
Pantji. It was discussed for more
than three or four hours wuntil we
said we had got to make concessions.

ment Bill, 1959

There is also the point about rent
being recovered as part of the pur-
chase price of the property. Originally,
we Insisted that it must be paid in a
lump sum. We knew it was not
possible and so we left it. To my
mind, the Government is as much
responsible for this recalcitrance
among the refugees as the refugees
themselves.

Sir, I must say one thing and it is
this that among the refugees there
are many honest people,
adventure. Most of them are busi-
nessmen. They know business more
than anything else. They know pay-
ment is to be made and it has to be
made. If rent has to be paid, it must
be paid. It is the Government which
has taught them not to pay. Govern-
ment has not cuitivated that business
morality in them which, to my mind,
was sufficiently high.

Sir, lastly not only have we under-
mined their morality, which I dislike
very much because they are men of
adventure, men who have stood on
their own legs, we have taught them
to be recalcitrant, to press for more
and more, and not to pay in time.

AN Hon. MEMBER:
taught them all that?

Who has

Surr N. R. MALKANI: We all have
taught them. One thing you forget,
viz.,, that this money has not to be
pocketed by Government. It has to
go to the pool and it has to come only
from the people who can pay.

Dr. R. B. GOUR: How can they
ray?

Surr N. R. MALKANI: It will come
from the people who can pay. If they
are not able to pay, they will not
be asked to pay. As far as I know
in Delhi—I have been here for the
last several years and you know
Delhi as well as I do—quite a large
number can pay. Delhi has had the
biggest slice of concessions all over
the country. The rural people have
suffered most all over the country

men of - .
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and amongst the urban people, the
Delhi people have gained the most,
the most among all the urban people
to my mind.

Sir, the money will go to the pool
and the pool will be distributed among
those who need it most today and
today the claimants, especially the
small claimants, are in greater need
than the others, but even then the
non-claimants are there-——some of the

non-claimants are there everywhere,

in quite a good number. Sir, quite
a large number of claimants today
are not doing well and they are not
doing well because their non-claimant
brothers would not see to it that they
are properly paid and compensated.

Sir, therefore, though this is an
unhappy Bill, it is a necessary Bill,
which has been brought too late, to
my mind. I hope the Minister will
realise what he expects through the
Bill provided the machinery for
realisation is made as efficient as it
was inefficient before. Thank you.

Serr M. H. SAMUEL: Sir, this is a
small Bill.

Dr, R. B. GOUR: Sir, he is also a
displaced person from Andhra Pradesh
but rehabilitated in Delhi.

Surit MEHR CHAND KHANNA:
What about the hon. friend from
Hyderabad?

Dr. R. B. GOUR: 1 have my roots
in Andhra.

Surr M, H. SAMUEL: This is a
small Bill -

Surr N. R. MALKANI: But with a
big stick.

Sarr M. H. SAMUEL: There is not
much stick in the Bill either.

Surt BHUPESH GUPTA: It is a
small Bill, but an illegitimate Bill.

Surr M. H. SAMUEL: It is not so,
but it is being tried to be made illegi-
timate. It is quite a sympathetic Bill

ment Bill, 1959

to my mind. For the first time I am
speaking on this problem of displaced
persons and, therefore, I just want to
pay my tribute to these displaced per-
sons. They suffered when the parti-
tion was done. A mighty drama was
enacted, a drama, a saga of suffering
bravery and courage and then man’s
sucessfully overcoming of adversity.
I do not think anywhere in the world
was such a thing done of such magni-
tude and with such success at any time.
We are not witnessing a great deal of
migration to Isreal from several coun-
tries in Europe. People have migrat-
ed from one place to the other but
they have always left a trail of bitter-
ness and suffering and have not been
consolidated to the extent that we
have been able to do in the last ten
years. For that, I feel that men in
our Government and particularly Shri
Khanna, who is himself a displaced
person, who was a Minister in the
NWFP, have done a great deal. Be-
sides, the displaced persons themselves
need to be paid a tribute for their
achievement. They are 3ll very self-
respecting men. They would not go
begging. They started business. They
went into various avocations, started
new trades and today perhaps many
of them are far better off than the
people who had not to go through The
difficulties of partition. For that also
the Government is largely responsible.
Shri Khanna has said that about Rs.
200 crores were spent for people from
West Pakistan and it may be about
Rs. 400 crores for people from West
and East Pakistan, who number about
10 millions.

Sur1 MEHR CHAND
Rupees three hundred
crores up to now.

KHANNA:
and thirty

Surrt M. H. SAMUEL: Well, about
Rs. 330 crores for about 10 million
people. It is a tremendous achieve-
ment and it is a great thing for them
that they have been able to put them-
selves back in business and respect-
able living.

In the work that the Government
has done, certain consequences fol-
lowed; houses, infirmaries and colo-
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nies had been built and certain ar-
rears of rent had to be collected. The
Government had spent a lot of money.
Of course, it is our Government who
have done it and I do not say that the
displaced persons need be grateful to
the Government. The Government
had done its duty and it is only their
duty that they had done. At the same
time, as law-abiding citizens, they
have to pay taxes. Some of them are
the rents. They need have nothing
to grudge about. There was no incli-
nation on the part of the Government
to put them into any difficulties, nor
had the Government been unsympa-
thetic towards the displaced personms.
The very fact that section 30 was
introduced in the Bill in 1954 to the
effect that arrears should be collect-
ed as arrears of land revenue shows
that the Government did not want to
harass or put the displaced persons
into any difficulties. Secondly, even
in the present amending Bill there
is a provision that if a person is not
able to pay, he can be exonerated by
the Chief Settlement Commissioner.

Now, Sir, I do not see any reason
why anyone should come to the con-
clusion that the present Bill is going
to send the displaced persons to jail
if rents are not paid. It is true, you
cannnt get your arrears of rent by
sending a person to jail; you can
never collect arrears of rent by send-

ing a person to jail. But the wvery
provision in the Bill, I am sure, will
make many  displaced persons to

abide by the law and pay the arrears
of rent and not probably fall into the
machinatinne of many political par-
ties. Dr. Gour’s speech made me feel
that probably this question has now
taken on a political colour.

Dr. R. B. GOUR: I do not want to
be drawn into the picture.

Surt M, H. SAMUEL: But the very
fact that you have taken interest in
the matter has brought out the im-
pression in my mind that this ques-
tion is being taken to a  political
plane and that is not the way to solve
this difficult problem.

Rehabilitation) Amend- 2256
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Dr. R. B. GOUR: But that is your
guilty conscience.

Mr. DEPUTY CHAIRMAN:
order.

Order,

Surr M. H. SAMUEL: Leave it out
of polilics and they will come to a
proper setilement.

Surr JASPAT ROY KAPOOR: Mr.
Deputy Chairman, Sir, the hon. Min-
ister at the outset said that it was no
pleasure to him to place before us
this measure. It is much less so to
us to support it. But we have to
lend our support to it under compel-
ling circumstances, impelled by a
sense 'of duty to do so. For, what is
the position before us? The position
before us is that over Rs. 8 crores are
oustanding as arrears of dues not
only from displaced persons but from
non-displaced persons also in respect
of properties, which have been dec-
lared evacuee property and in res-
pect of such other properties which
had been constructed by the Govern-
ment and handed over to the com-
pensation pool

So, these over Rs. 8 crores are out-
standing. If they are realised, they
will go to this compensation pool.
Who is then going to benefit thereby?
Not the Government, not anybody
else but only the displaced persons..
Now, when we want to espouse the
cause of the displaced persons, we
have to consider whether we should
adopt the type of attitude which
my hon. friend, Dr. Gour, would
have us adopt, the result of which
would be that the displaced persons
compensation pool would be pilfered
or reduced or decreased, or whether
we should adept an attitude whereby
this sacred compensation pool may
be added to such an extent as it is
possible to do. Now, if we are honest
and sincere in our efforts to help the
the displaced persons, the obvious
duty which devolves on us is to see
that every possible pie which can be
realized from anybody, displaced
person or non-displaced person, must
be realized and put in the compensa-
tion pool for the benefit of thosec who
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Surr JASPAT ROY KAPOOR: It

are not in possession of any property | means ‘Heads I win, tails you lose’.

and who have been silently, patient-
ly and peacefully waiting all these
years in the hope that some fortunate
day will arrive in their life when
they will also be able to get some-
thing from the compensation pool.
That is the position. Now, property
worth about Rs. 40 crores, we are
told, is in possession of displaced
persons and also non-displaced per-
sons and in respect of that, we have
not been able to realize rent to the
extent of over Rs. 8 crores. What are
we to do? Our obvious duty is to
do everything possible to realize this
amount. My hon. {friend Dr. Gour,
who was also to a certain extent sup-
ported by Prof. Malkani, said that
the Government itself had been res-
ponsible for accumulation of these
heavy arrears. I cannot understand
the reasonableness of this criticism.
If the Government did not realize
arrears all these many years by re-
sorting to stringent measures, we
should give them credit for it. In
the earlier stages the displaced per-
sons were not in a position to pay
rent regularly and the Government
did well and was wise in not adopting
too strict measures. Now, after so
many years when we find that in
spite of their being in a position to
pay, when they are, most of them,
well-established, when we find that
they are not willing to pay and they
refuse to pay and are taking undue
advantage of this lenient and sym-
pathetic attitude of the Government,
it becomes necessary for us to adopt
stricter measures. If strict measures
had been adopted before now, they
would have been accused of treating
the displaced persons in an inhuman
way. If they have not done that and
if they had treated them sympatheti-
cally, they are being criticised for
neglect of duty, for negligence, care-
lessness and inefficiency. You cannot
have 1t both ways. We haye a pro-
verb in Hindi:

“fea T T 9T AT gAYy

Dr. R. B. GOUR: That is exactly
-what the Ministry wants.

You cannot have it both ways. I
think it was wise and well on the
part of the Government not to have
resorted to stricter methods for the
realization of these arrears  which
have accumulated.

Now, we find that out of these over
Rs. 8 crores, there are arrears in
regard to acquired property to the
extent of Rs. 4-8 crores. Then there
are arrears in regard to unacquired
property to the extent of Rs. 1:42
crores and arrears in respect of Gov-
ernment property to the extent of
3:04 crores, Mhe total being over
Rs. 8 crores. Let us see from whom
this money 1s due. There are 4 or 5
classes of persons. One class is that
of the claimants. The dues realis-
able from them are to be adjusted
against their claims and they are not
going to be affected by the provisions
of this measure. Then there are non-
claimants who are our main difficulty.
Again lhere are non-displaced persons
who are in possession of this pro-
perty. This is a very important point
which must be considered by all hon.
Members that this Bill does not affect
the displaced persons alone. It
affects the property which is in°
possession of anybody, whether he
is displaced or non-displaced and the .
realizations are to be made both
from displaced and non-displaced
persons whoever they might be.
Then money is to be realized from
destitutes but with regard to them,
the hon. Minister has said that no
strict measures will be adopted
against them.

Therefore, we have to see what we
have to do. The Minister has already
said that many concessions have been
given to these persons, namely, they
are permitted to pay in 8 instalments.
They can purchase the property not
only with their own money but with
the money belonging to claimants.
All these facilities have been given
{o them and let us also net forget
that the property worth about Rs.
10,000 with a displaced person, whe-
ther claimant or non-claimant, which
they are permitted to purchase, its
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value has gone up by three times.
What does it come to? Persons who
are in arrears of rent in respect of
properties which is in their possession
will be permitted to pay only 20 per
cent. now and 80 per cent. in 7 years.
Then those instalments can be paid
by adjusment gainst the claims if
they have any, otherwise they can
purchase the claim from the market
‘which means if they purchase
Rs. 8,000 worth of claim, they will
have to pay only about Rs. 4,500 for
this is the present market value.
That means, in all, for Rs. 4,500 plus
Rs. 2,000, total Rs. 6,300|-, they will
get property worth  nominally
Rs. 10,000 and which, as a matter of
fact, is worth about Rs. 20,000 or

Rs. 25,000. These various concessions
are there. If in spite of these various
concessions they are not paying
their rent not even getting
it adjusted in this manner, cer-
tainly we are entitled and justi-
fied to resort to stricter methods

but even here what do we say in this
measure? We say that only those
persons who are either reluctant to
pay or refusing to pay, which words,
T undcrstand, mean if a person is in
a position to pay and yet neglects to
pay and yet refuses to pay, then and
then alone he will be proceeded
against

Mr. DEPUTY CHAIRMAN: I have
got 4 more speakers.

Sar1 JASPAT ROY KAPOOR: My
only excuse in requesting you to give
a little more time is, this measure
has been brought before us after its
having been placed before the Com-
pensation Advisory Board, which has
been established under the provisions
of this Act, of which I happen to be
a member. I would like to mention
here, for the information of this
House, that the responsibility for this
measure is as much of this Compen-
sation Advisory Board as of the Gov-
ernment. Before bringing this mea-
sure here this proposal was referred
to it and this Board consisted of dis-
placed persons like Sardar Gurmukh
Singh  Masafir, Mr. Jag Pravesh

|
|
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Chandra and Mr. Dayal Das.
have been nominated to it, and Mr.
Chandulal Parikh is its Chairman
We thoroughly considered this ques-
tion and after giving our best con-
sideration to it, and after giving con-
sideration to the various facts and
figures placed before us and even
specific case of deliberate neglect and
refusal to pay, we came to the con-
clusion that the Government would
be justified in bringing this measure.
Only two or three instances I will
place before you.

Mr. DEPUTY CHAIRMAN: That
will do, Mr. Kapoor. Mr. Niranjan
Singh.

I also

SHr1 JASPAT ROY KAPOOR: Of
course, if that is the order of the
Chair, T have to sit down quitely.

Wt e fag (wsw w3w)
FqewTafa wgiag, § 39 faeor &1 faiy
F % fod @a1 gan g o FgEw
fary Fa=r safad o ww@ar g fF
TR SATRY TATT AT g & WV wyt
mmifafafadt a1 9@ & fod wg
ATYT FgT TZ0AT TAT § | W AT
Ageqt & w77 7 fd & agwe Ay
gaT go >faa g\t 7gi 9g @y v e
fF -7 AT ZHT FH-T9 ST 77
Fa1 a1 f5 2E gw qRETy AR F AN
AT ATA &1 AT THT 19 g gl
€ 7% 99 @9y qwar 1 A9 Far @
fr w1 sEw & feF 2@ gd,
AT gE A Y samar g€ | fe7 ga&
fod feddzZam g 91 Faideq &
T AT qT FAT FH FY T AT T FH
fear T A 9g 99 Aefamr &y
Ffeaé 2 fav mefasi § 399 faq
FF 3T FAT AW faw 97 v
39 wEE A A AV A 21 m@are
qgaT A 7 ) FaT fF uF weeE
g3Eq 7 g7, UF GaTd 97 98 2 fF
fT% Fq7 gov9 299 ATHT § IART TI9
HA H FN G TS & 7 TAE IO
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frat qaed 7@ & AT AT FEAeT
T AR g 7 AT IAF A7 A9
qar TEf F7G § art LGS F A
BT TAT FIT FIAT 98T & ¢ W AT
AT AT /AT &+ I uF IAT §
o7 Tg fEar s & sfea amw
ALY ZAT €, TT 99w T FAT 4g AN
glar g for SRy S F e faay «g o
TF A A WA a9 | A
fFad aeAEE 33 & a1z o et
q¥ T Sy @ o ®, I N
fqd sefal #1 3@ 9@ ¥ FA
# I FF § A7 AT qFAT R oA

ArfaEt & AIAITF /I qYAT qEIRF |

#1 @17, HIF O T FOOH AT @ET
AT 79 9T AR 7 A FET, I
Hyrefagt & FIC I © HUT TWET 3T
# 1 ook e wmaey OF & SY T
fafes 7 w2 9 & A7 iz 77 A
AT § T I PFrar age w@ g
21 fFas oF medY & faa SR Al
QAT 7R I FT TEAT &, SfwA a
AW AT FH AT AW q5 2 8 AT
T BH FT AT T5A7 F AT I ATIHT
T AYA @ ger g 1 afg gF
ATRTAET FT AT Hi ARG § a1 {FR
aFagar & fg gadr &fare SerET
98 TEr § IFHRI AT FHATE 7 S
#g7 a+ 3Ifaa 2 7 saw foa 9 98 few
wgm & fefafeeom feaeddz &
sorar faveid 20 g mRi ®
fea 7 s, feAf & gs, Sfew
F4T 98T 7 IAT T AT | qfz FAY
I9T A1 AT @t 98w faar @ fw
IgF 99 BIEA &, SfFT 39 wnAl &
TR 9T A TF I AT 497 |
I8 WERYT AR TG F gEad H
AW 2 fF &gl 9ga & 39T g7 9K
39 S 7 Fg7 gAY 919 @A
ST g w@r & fFT sawr w
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FRAR ) : IWE et Fadie 9y,
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oIaT &, 1 § A €T F & A9 q6-
forom Fopgeirar &1 f w5 T w9gR
g1 ST § | ST QAT G@eATF A §
fF ST T % uw I QAT
F AT &, T o aF TF o TEar
W far 2, 7 S99 g a%g § qa-
#a9 7 wrarg foar ww g, wi A g
fifafaeam fafreet ama 7 arsa+
agFR A I fod 1y aueellae s
frPar 2 ) F90 99 ¥ TUET I8
FHATE F BT § A foeem @ § afer
it & #18 3fwfae sares gq g faar
Tt {5 a4t g/ T Al faar S )
gATY FUST HIX AET &4 $F T~
I qfeeaH & @ T AR gAR

+[ ] Hindi transliteration.
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[ew aw fag)
AT sy 97t AR 99, e {50 97,
A gacfad 7 1§ Tmr FA &
T T dar vae &, fow ¥ g9 TaehT a¢
T FLH  HIAT 2997 I FL TGF |
W F ardtam 7 fear | adfEA Tam-
Hz 7 g A IuF1 Fdvar ag g fF
A I 12 81 9, &N AT &1 T4, g9
¥l &Y 19 | W A HA TIA1 BT, A
fozdard #1, "H94 9% aTel FT, FEH
qX et @ 9% e faar | gardr
B, AT a7 & AL F OHSEAT
X fergard weeg A W awA
I gL qELAFL G HY | F frereax
qTed ¥ T JRATE 5 w1 F1E
3 fregsita & fad oF > s ardga
gea e a4 s fermar 7 g,
T 7 o OF SO 876 FF gHAK
fFr T AT SEH gATO Fefeendr
¥ & st aas €, fmd @A
ATt 7 a7 & AR &, 7 & T
FEaMAT g | e S & 3% 4T
ATEaT fFTnr gan faar st & 1 AR
Y forar S7 TR F AT ST g S
TG T § A T qFT & qoAr
AT T § |

W & AT §Y 99 § 9g @A §
& agi $O 97 FTIFEAT g, TG
ZITRI AT &9 T §, 9ga &t FAar
g AT N IR AT qAT
ITEAT § | W17 HgLATT FI & gH 4 qa-
arzd i mfex aw fFd @ &%
AW TG FaTT w1 7 gw feaR
I TF AN FGT A4 AFML §
aHES FT 7 W faet 991 aF Sae
FU AT TATH FT ATTAT T, HIAT ATFETE
F AR FT, AT 797 37 AR
F FETF TAES F A A GO
R am T g 7 W W
T WY 1 e G A, G A
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ST g, &Y gfrar 3§ mreETT 9X 9
AT & | QTN FISH QA &Y AT &1
77 gz 9w § F o g |
#E af 98 @ ¥ fgrgeam ®
#E qfew T @, aar fggmm #
F1E gré F12 #1 o T8 @, 3 e
[E A FE TEHe TE W, W
AT HHET F3, A W Jad 5 gH
FraEA 50t g} faear g, 7T a9 g
HETF T ST FATHT qfFea & ® ™
garegwafeua ag faar s & 7
HIS G A & FF 7 g oAy #YE
¥ B, Ay agfeat @ fodewt #v
FE oY, AR feeastt wreal &
1€ T | G T IULGE ZUR |

FITAT T2 I {7 Fa1 FT el
T ANAF T agg TG § | I9F T
FE @@ Jfear 78 § 139 dmt &
Ty FEEETd I R A
fefafeeam fafeee ax &, ffafa-
Zam feqredz ax &, 7T T A wTw
Hfowrsr s EFowaFad Ao
Tl AT e g @A fag
=g AFMEI F @9W FL| W OF
a1 7 vl ezfeat ardt 7T Y Sga
§ i agn wasa § AT A gk
fafaees aga @ 999 & | 9 g0 AR
Y @IIAMWEBE @ 79 faeAa 7
3@ % 9 @A g fo aga qiewar
zafad gw @ e & fFarar g qaraen
NI A e ¥ i agay ?

1dw g frIaR @R § T9-
FT FC, AT g, 7 faer qa fpar @,
Al ae e fr g fersies q@-w
F ATH HAT, FET I ORI M|
At v, foegstt . Sl gwEe
TF FT A | T3 ITCEET /AT F7 HRT
AN IR AW R Ged AT 47 8y
STEET - wry fEoET SR @ ATy
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F 5T, &Y AT TGA FT TFA §, AHA (-
TN T 97 AAAS & ¢ TEA I @ Y
e fFar man fre fregardr #1 faer
AR AT | AFRA e gR a8 FEr
gfFdfia frraga @i gare o
AT TP T FIRHIR AT BT 43T 77
BT &1 S grer-Arer e fiv o9
I ®T G §, AV TF TG HRHA
#4 ¢ g & 7 fEd o o qar @y
2 O oFE T @R 9 g AT
s& f& gorawT wF dEr qE R ?
e Ffeerde Ffae #1 aww wfeaa
fad 7 g SE@ e A fe R ©F
THIH | GRT T, gL UF qehiwd §
NGB8, F T o9 %8 IF N AT qATE
g AR aware g | Heg-sey AT
TUAT T-AC IS F I AW § AR
T IAFT AN FST AHIGT HT ATAAT
FET T | AfET FF T TF L9qWT0
gHasl gl Sfed | 3 e fergwam &,
ey Sft &7 9o g , HT q87 FepgsirsT
oX faely foew 1 SyRAr @€ g
=ifgd | g e @9 T S, S gR U
feostt &, St a<t AT & gw @
#r fogwg &t #ifoma & § | af
FFERTT faelt arei 1 gha § ATG
T wAE SR A7 99 97 T 9%
WF §, AT q&d SSATH] T qI99 g |
F 7 =rear g f% fergeam 7 foqe @,
foerTsr SIeHY €, IAFT AR T FIST H
T 19 FT FAT FAT ARG, W &R
T GTH-ATE TS &A1 AT, 5 g/
T FIE, g wEEar ;i Ay faar
ST ? & 4 Fgan g g for o wnr
i 7E oed &, 9 fa #19 S-S 4
AT 9T g FA § Agd AT T4T AH H
e’ & fex o & of war g
HIT &1 & f a1 q\ g THmE g
«1 ETT for<m i FOEd | v A
Zfed for gure agt fRet Fex fometter
16 RSD—S6.
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| F T a e 9O F Y AF a9 T

# | fufeew wgg @ aqf 37 #< o
¢ , FfFa il 7 77 fafmzc age @
qT FT F AT Ay e g agt
| Zfent Y AT §, 9 0 47 3% T A
g AR arastarr | qufag 51 fF
faffeer @ sF1 &, fedt sfmax
@ I, AR AR R qmiae
| Fogster % @59 395 gF G AE A
TR | G T ;AW o & aw
| T FqEEEE & A9Erd gar
i ai, 2fEar @ arew we S
g, T T A AW A G
faeew 7 &1 7 ¥ qer e g R oA
AZT W1 AR G qHAG ¢ L q@L
g wha ¢ ar e gure fag #t ot
e g7 gEEEr S W R
arfed 1] '
4 p.M,

Sgrt AKBAR ALI KHAN (Andhra
! Pradesh): Mr. Deputy Chairman, even
| after hearing the very comprehensive
]i statement which contained the touch
}

of human feeling, I cannot give my
support to this Bill. Before I give
my reasons, I want to assure the
Opposition that all of us consider this
problem from the human angle. They
have given an assurance and I hope
that they will act according to that
! here, out side and in Calcutta.

Regarding certain statements made
by my hon. friend, Dr. Raj Bahadur
Gour, in regard to ‘the Rehabilitation
Minister, I do not want to take any
brief on his behalf but I would say
this that those who know him, those
who know -what he possessed in
Peshawar will not say that he has
been rightly placed.

Dr. R. B. GOUR: But what did |}
say?

| Surr AKBAR ALI KHAN: I want
! to pay my compliment to him for the
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great work that he has done in this

humane and great cause.

Sir, I oppose this measure for two
reasons. I think the latest trend in
modern jurisprudence is that so far as
civil matters are concerned, more
the reali-
sation of certain dues, the punish-
ment of arrest or sending people to
prison should be avoided. It is defi-
nitely against the present trend of
things. In this particular matter, I feel
that the person who has suffered so
much, a person who has fought his
misfortunes so boldly and has settled
down under very difficult circumst-
ances, should not be told that in case
of non-payment of the dues he will
be arrested and sent to prison. I am
sure, Sir, that not only those who
believe in the ideology of the Father
of the Nation, Mahatma Gandhi, but
even the others will not approve of
this measure which says that in case
of non-payment, the person concerned
should be arrested and sent to prison.

Smart JASPAT ROY KAPOOR: If

- you are in a position to pay.

Surt AKBAR ALI KHAN: [ am
saying, take all the steps necessary
which will enable you to realise the
money through attachment and so on
but I do not feel, Sir, that it would
be in these particular circumstances
fair to bring forward a measure of
this type which enables Government
to send these persons to prison. Apart
from the psychological effect that you
will create, what would you gain by
sending these persons to prison?
Would you realise your eight crores
of rupees? You would not realise
your money and if they are prepared
to go to prison, then you will have
this added disadvantage of inflicting
this undesirable punishment on them
and at the same time not getting the
money that is due to you.

Panpir S, S. N. TANKHA (Uttar
Pradesh): Sending them to prison will
not wipe off the debt. That amount
will still be realisable.

ment Bill, 1959

|  smurr AKBAR ALI KHAN: That is
| what I was saying. Take all measures
which would help you to realise those.
debts.

PanpiT S. S. N. TANKHA: Those
measures have already been taken
but still the money is not forthcoming.

SHrRT AKBAR ALI KHAN: There is
no necessity in the circumstances to.
take this extreme step of sending them
to prison.

Panpir 8. S. N. TANKHA: That is
the only alternative.

Surr M. GOVINDA REDDY: Other-
wise, the amounts will have to be
written off.

Surr AKBAR ALI KHAN: I have:
no doubt that through this measure
you will not be able to realise even a
negligible portion because this only
creates a psychological atmosphere.
Once the persons who have suffered
so much make up their minds, “All
right, send us to prison”, then it is
difficult. They know that the greatest
of people in this land have been to
prison and if they take up such an
attitude, what would be the advan-
tage? [ would suggest attachment of
property; I would suggest realisation
through other means.

SHrt JASPAT ROY KAPOOR: They
.have dishonestly alienated prqperty.

Surr AKBAR ALI KHAN: If they
have, take special measures to trace
that property and make changes in
the Iaw which will enable you to
trace out such persons who dishonestly
alienate property and will enable you
to get back the property. These are
people who have suffered so much
and I am sure this House will not
approve of their being arrested and
sent to prison. I cannot support the
measure.

Surr MEHR CHAND KHANNA: Is
it the contention of the hon. Member
| that they should be given preferential
treatment?

1
J
| Surr AKBAR ALI KHAN: No pre—
l

ferential treatment.
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sMat> Ao TWAA (A )
JTEATIT qEEE, T agd qary g
f faeafaat &1 qraaw F@ 1 quear
faaet stfem ot 5 smar avie == fear
AT TFAT § AfFT {6 W gure arTar
OIS qIEET HAT AT S AER TR
/T ST T o9 A qIA F qgm
T qwear 1 fpaer opfa §, freer e
¥ AR frad g=edn dgw framag

¥ F 4 gaeat # it 2 )

Dr. R. B. GOUR: Can the hon.
Member be allowed to read his
speech?

Mgr. DEPUTY CHAIRMAN: He is
only referring to the notes.

St qic 710 TF NN @ TA=Y AV ;e
" a3y g T qg ¥ AW Y, F 41 7

- A, T G FHT TS AT R
afs gom<t ant & =9 snfaat & 9 a9
¥aq @ wfeantaat @) gfemi @67
frgea T T e srfat & 998
q AT T FTH AT UF 9T AT &
gT forgT Stmar | o o afs g T
T g WA a9 A1 &6 aga
& g0 1 F ag W =mgar § fr o ag
HATAT a9 19 AT gHIX AGT o+ @97
& F1 7g qrETE WA, g 3o
gx fafaest § & o=y g |

g S 330 FUS TIT FTTATA & T8
T g T3T qATA § | TG JAT ST e
g1 AN IR BHE F o
foay agTa 9y g, fRae s ger
FNTT, I AIH a9 FT g0 ) A7
N amgwmfaaaaad a8
FgAT AT fF S ag g A 7
AT -3 AT THg-T58 (1< &AT
ST T 30 & HIR q A T F7 {oeqar
T A A1 99 T GG A faAr
1% Qe o as o 93 3= @RI &Y
w1 23 i g@# afvonw ag gun 5
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;| g7 § TRomHl WIS AR g1 F aETA

AT § @ o 6 TR & G197 FgAr
95aT & I O S wF wEE A AT
A T = @ AT < o /gy &
gravag fFaarag s & fo g &
ug faw Fg AT OsTd | RS T Ag
g1 =Tgar & o @t #1 S 9 99
FX IAHT AT IATST I | A &ITA &
T URT FI TS =g T Y g T &V
sae Tt T & MR S AT qRea
g F F1 a9l g, 99 f5 e e
F et g fovaa &7 & & ieen
W AREHE, A ARAE T Ie-
B 93 Wl YHEaEE & A9 ¥ g
fFa i | g faT fa=me =< =fgg
& a8 Fg A8 g {6 atw wwm & feo
& o = Feade FIRTR F1 T2 qET
QT M I AT W AFN I &
feoifamr &89 4 SO WA &
wFaraze T Sy, W & @ F
g g fFg 917 A St w7 T A
SEIEREICIE I ES CRE R Cxac: S

Dr. R. B. GOUR: Mr.
Chairman, he says:

Deputy

“qig Tgm & fag e geawe
Ffrea #1 aa & g ¢ What does
mean by that ?

W qic qlo AR Wi : AFRA T,
T AR FT Y WG AL F A
ara § | 7 e § 6 dfw 3 gifes
qrEd € Fafeg 39 gifees arEw #1 a9
U9 ¥ T FW F TEW §, TG
Y STEAT 2

# T 19 T THA AT TM_AT -
g, STEWTIfT ARIET ST | WY q€ T4
# A 7% I F-F T F9 g
# oraw Sty § #4AT wEgEg S § FgAr
gl § {6 Gewme sfaze fg Ifs-
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faoe marfEt 781 g zafer s R F.
gfefime fadam g3 7 aaasard )
T TN 7% § fF A w9 S 8|
TREATEA & fF I & AW &1 19T F
fow g a9 7 & At R
ST T wifafease @i sreiaET
F1 T T FlFa< HaAvE FFa1 ST
FIF T a1 7g TR § AR @l a1
‘g & B fewmr 2 ar A qar ag fafaw
ATE AR d (o Joae § aga &l
TR AT F W 9w g1 5 faAfaq @
Fagw F w3 St g FY IRAEE |
oo 97 F F 7 g7 & T IgET
UF TEIHS U &0 T qT T@T STTET
Y fF o cafefeaser iede afmT ome
f fafea feeam AT gr aTar w@T AT 8 )
T AT A FEAT g R 3Ol a8 "EW
AR TS =g T g FT I | T9%
g S afT a9 & ANTE, 1 FF T3
TRl RI U EST 5 A dawa &
ST FAR ATET TETA HT HYT TATAT
ofga, 37+ g ag gaar Tfeg & gaar
SATIT THATE Al &1 M ITh IAL AT
TEAT Il |

Surt AKBAR ALI KHAN: It is not
‘cheap’ Settlement Commissioner but
‘Chief’ Settlement Commissioner?

Mr. DEPUTY CHAIRMAN: Order, y
order. Shri Sheel Bhandra Yajee.

At miwaz aw (free) @ Sw-
AT AR, T I ST AHSHE @l
W@T & 39 T A 1 99 wrfgar 7@y
A1 AfFT FTHIE €T VAR ATE

C A fEfafremm s IR AN ag Far
T “FurEfad” @ Fa” FHE W ]
SER qH W " 9T FYFEA B A
st fFar | & gwwar g 5 Q) a=
& FTALE AN G e § aF G HY
U fgm FT a9 G § | 7 9g q@q
F R ALY FdE ‘G AT ®
sfrgm & s g AiaAdige 5

|

|
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TR fFg g ¥ gaEd @ qW & g%
FI Haqar AT W 3 g qYg AaA
fratg a7 @ &)

HISET S TAEHE TAT §, IWE AR
# F gweran g FF grew # awmw qgedl 4
AR AT WY @ St & qetar A
g % zow el # @ ag enr
rfed A i wrearas fear o §
i Qe Sewdie. Ffow S A9
R &6 1 98 & § fF o aeomet
AN § IAFY g §gT @O § g
TE S FHF AF T F 9 A g
qI @Y SUFT AT AT & AT g% TH
qIEHIATIFT  QhFT WY 9T AW I
ERI ST T AL &9 FT THIT @A @ L
5 it A7 0 ATt grew § 9 W
SE (e G S U L C Sl
ITRT WTAT @ agd I § S AT
3 framr Ag & 99 § AR T g §
ITH T & FA KT TEQ TGl 8§
FF § I A TET T FDE |
# guerar g fF Oomer feade AR
FY SN AferepTT fam A § 9w & gEEW
TE HGT gfew AT F 1T IS Y A
3QT | § gt wg 997 ¢ {5 ag fa o
g Y ST W@ & W 9T e A At
9T qSIT AT THFT qEAT & A9 TAA
TET gIT =TT |

Mr. DEPUTY CHAIRMAN: Mr.

Khanna. .

SuaH MOHAMAD UMAIR (Bihar):

Sir, before the hon. Minister speaks . .

Mr. DEPUTY CHAIRMAN: We have

exceeded the time-limit.

SHaAH MOHAMAD UMAIR: I
! seek your special permission to ex-
press only a few words in two

minutes’ time.

~
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Mr. DEPUTY CHAIRMAN: No. If
I give you time, then there are two
more Members to whom I have to
give time. *

Suag MOHAMAD UMAIR: What
is the harm?

Mgr. DEPUTY CHAIRMAN: I
sorry.

am

Sert MEHR CHAND KHANNA: 1
have not got much to say except that
I would like to refer to a few obser-
vations made by my hon. friends and
colleagues here. I am told and the
Government is reminded that we
should not use the big stick, but deal
with this problem as a human prob-
fem. To tell the Government of India
to deal with the refugee problem as
a human problem is something which
does not behave of a Member of this
House, even “if he is sitting on the
Opposition Benches. The Government
of India, I believe, is the one Govérn-
ment in the whole of the world today
which have had to face the problem
of rehabilitation of over 9 million dis-
placed persons. There is no country
in the world today which had to
face such a big problem where re-
habilitation measures have been taken
on this scale. Government of India
is the one Government in the world
where every penny that has been
spent either on relief, rehabilitation

.or compensation has come from the
general revenues of the country and
they have not taken a single penny’s
aid from any foreign couniry outside.
There is no country in the world to-
day where compensation has been
paid for properties left in the mig-
rant’s country. It is only the Gov-
ernment of India which has paid com-
pensation to the displaced persons for
their physical assets left in Pakistan.
One of the most recent examples ‘of
the Government of India is the Tibetan
problem. In spite of what we have
had to face, in spite of what we have

had to undergo, and in spite of the
heavy financial difficulties, the Gov-
ernment of India is even receiving

rvefugees from Tibet and other count-

ries. So, all along we have dealt with i the concession, firstly,
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this problem on a
basis.

strictly human

Now, Sir, I would like to just say
a word or two to my friend, Sardar
Budh Singh. He is quite justified in
asking me what is going to be the
fate of those displaced persons, who
have come from the raiders-held
area of Jammu and Kashmir, in the
matter of compensation. This question
has been raised before the House not
once, but it has been agitated in the
House and outside. Where human
suffering is concerned, where losses
are concerned, the people who have
come from the raiders-held area of
Jammu and Kashmir perhaps have
suffered as much, if not more. In the
mafter of rehabilitation we have made
no discrimination whatsoever. What-
ever rehabilitation assistance is avail-
able to a displaced person from West
Pakistan is equally available to a
migrant from the raiders-held area
of Jammu and Kashmir State. Now,
according to my definition of a dis-
placed person, and the rules under
which a displaced person becomes en-
titled to payment of compensation, we
pay compensaticn only to those per-
sons who have come from West Pak-
istan and have sustained losses there.
The area from which my friend,
Sardar Budh Singh, has come in a
part of India. It shall remain a part
of India, and that is our contention.
So, legally and technically, though it
may not be a matter of great con-
solation to Sardar Budh Singh, we
cannot invite claims for properties
which are our own property, which
are in our own country. And if they
are held by enemies, we shall try
and see that these properties are res-
tored or we take possession of them.
Hoew long it will take, it is not for me
to say. It is a matter which has
been before the Government of India
for a number of years. But I have
taken positive steps to see that if a
displaced person from that area is
occupying an allottable house and -he
is not in a position to purchase it, I
am not having this house sold over
his head, either through auction or
through tenders. I have given him

I gave it till
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the end of 1957, then it was extended
till the end of 1958. And now it has
been extended to the end of 1959. If
he wishes to purchase that house like
any other displaced person from West
Pakistan, according to the same terms
and conditions, it is open to him. But
if he is not in a position to
purchase that house, that house
shall not be -auctioned or dis-
posed of like any other house.
which may be in the possession of a
non-claimant displaced person. The
Government is seized of this question
of giving some kind of relief or some
kind of assistance to our unfortunate
brethren from Jammu and Kashmir.
The decision has not been taken yet.
It cannot be in the shape of compen-
sation, as I have already told the
House. Whether we can do some-
thing more in the matter of relief and
rehabilitation, we are looking into
the matter, but it is too early for me
to make any announcement As I
have said that I am going to close the
doors of this Ministry within about a
year, my brothers from Jammu and
Kashmir also have centred their hopes
in me and feel that if I am going to
close the western wing of this Minis-
try, they would like something to
be done for them in the matter; I
shall try to do something for them.
Beyond that, I am not 1n a position to
say anything.

Sir, .my friend, Shri Akbar Ali
Khan—1I am sorry to say—is a Barris-

ter

Dr. R. B. GOUR: Why
sorry about it?

Seri1 MEHR CHAND XHANNA:
. and he has not actually appre-
ciated the implication of this amend-
ment nor has he studied section 21 of
the Act of 1954. I stated at the very
beginning that under this Act, it is
enjoined upon me tp realise my
arrears as arrears of land revenue.
That was conceded not ioday, that wag
conceded in 1954.

are you

Sart AKBAR ALl KHAN: That

was amended.
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Surr MEHR CHAND KHANNA:
No, no. The amendment was in my
favour. I read the amendment of
1956 and that is new section 7TA or
whatever you may call it. Under that
section, as I told you, the arrears due
either on account of Government pro-
perty or custodian’s property can be
realised as arrears of land revenue.
Whatever the consequences are, they
flow from it.

Dr. R. B. GOUR: But without im-
prisonment.

SEri MEHR CHAND KHANNA:
I am coming to it.

Whatever the
they flow from it.

consequences are,

My friend who *was sitting there—I
think he comes from Madhya Pradesh,
Jabalpur—he talked about the kisans
from whom taccavi loan is due. That
can be realised as arrears of land re-
venue with the last penalty that can
be imposed. When he c8me there, he
realised that he had quoted against
himself. So, I want to tell my friend,
Shri Akbar Ali Khan this, if you
want that preferential treatment
should continue to be given to a D.P.
in spite of wilful default and that he
should not be accorded the same
treatment as any national of this
country, then the question is different.
What 1 am saying is, 1n spite of all
that we have done, in spite of the
facilities that we have given, if a non-
claimant today who never owned a
house in Pakistan and who all along
remained a tenant there is given in
India the facility to become the owner
of a house on the same terms as a
D.P.—these people have lost property
in West Pakistan of the value of over
Rs. 500 crores and we only intend to
give compensation to the extent of
Rs, 185 crores—then that non-claim-
ant must pay for the price for the
house. Unless a decision is taken by
the House, that property worth Rs. 50
crores which is with the non-claim.
ants—because if they had claims
they would have filed their claims
and they would have been paid-com-
pensation—that amount, is to be
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pensation and

writtén off, and they become
.owners of that property.

the

Surr H. D. RAJAH (Madras): Sir,
‘the hon. Minister said that the D. P.
' is a non-national. Is it correct?

Suri MEHR CHAND KHANNA:
I never said that. ‘Non-claimant’ I
said. If it is decided that past arrears
should not be realised, the ultimate
implication will be that no arrears
will be realised.

‘Dr. R. B. GOUR: Even after impri-
-sonment, you will not be able to
realise it.

MEHR CHAND KHANNA:
That is for the House to decide. But
I do enquire Sir, has not the time
-come? Have we not reached the stage
when we should tell the
‘Jike any other national of this coun-
‘try he should discharge his obli-
-gations, he should pay what is due to
the Government, he should pay what
is due to his own neighbour, to his
own colleague, to his fellow D.P.? As
Shri Jaspat Roy Kapoor very rightly
remarked, this is not going into the
‘Government’s coffers. To a man who
‘has lost his property in Pakistan, you
-say, you have waited for nine or ten
years, wait more; and to a man who
never owned any property in Pakis~-
tan we should allow him to own all
the property at the expense of his
neighbour, not pay for it, not pay any
arrears of rent and again default in
future. Then, Sir, I can only tell
Sardar Budh Singh that if this is
going to be the attitude, he shall also
have to wait till eternity. His main
grouse against me today is that you
are paying compensation to people
who have come from West Pakistan.
Why don’t you do something for wus
too? I humbly submit, I have clearly
‘stated one thing, that in the case of
those who are not in a position to
pay, 1 am not, going to have any
distress warrants issued against them.
It is not the intention to put them in
the lock-up, but those who can pay,

SHRI

D.P. that

1

why should they not be treated on a -

par with any other national of this
~country?
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One small point and that is this that
[ want to draw tke attention of my
friends like Akbar Ali Khan and
even Prof. Malkani to this. It rather
hurt me when I heard from his mouth
that all that we have done for the
displaced persons was the result of
pressure.

Sarr N. R. MALKANTI:
exactly what you have done;
much you have done.

1 know
how

- Surr  MEHR CHAND KHANNA:
He told me, if you raised the limit

from Rs. 5,000 to Rs. 10,000 it was
because of pressure. We had to sit
in a meeting with Pantji for over

three hours and the limit was raised.
I do not think it is a very charitable -
remark for this Ministry. T can assure
him-—he hag worked with me—that
the farthest thing from my mind is to
force the hands of a.D.P. who is not
in a position to pay. Throughout,
my approach has been on a humane
basis. My approach has been that to
a D.P. who leans on his own legs, not
on a brother DP, I try and give
him the best possible satisfaction. 1
want to tell Shri Akbar Ali Khan—
and I believe—that after my reading
section 33 of the Act, he will change
his, line and not oppose the Bill, as he

did before. There are certain resi-
duary powers given to the Central
this

Government and I am reading
section 33— '

“The Central Government may
at any time call for the record of
any proceeding under this Act and
may pass such order in relation
thereto as in ity opinion the cir-
cumstances of the case require and
as is not inconsistent with any of
the provisions contained in this Ac’
or the rules made thereunder.”

So, there are inherent powers witl
the Government. If a case of distres
or hardship comes to me, we can 100’
into it and give him the necessar
relief. I even invite my hon. friend
the M.Ps. They write to me; ever
day I receive a very large number !
letters from them. If a case of th
nature comes to their notice, let the
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pensation and
{Shri Mehr Chand Khanna.]

write to me and I can assure them
that relief will be given. But I would
beg of them that we should not place
premium on wilful neglect and de-
fault—because crores of +tupees are
involved—by any sfep that we take
which will have a very serious reper-
scussion on our future realisations.

" Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill further to amend
the Displaced Persons (Compen-
sation and Rehabilitation) Act, 1954,
« passed by the Lok Sabha be
taken into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration.

Clause 2 was added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Ssri MEHR CHAND KHANNA:
Sir, I beg to move:

“That the Bill be passed.”

Mg, DEPUTY CHAIRMAN: Motion
moved:

“That the Bill be passed.”

SHax MOHAMAD UMAIR: Sir, I
want to say a word.

Mr. DEPUTY CHAIRMAN: I will
allow only Shah Mohamad Umair.

Suaag MOHAMAD UMAIR: I want
to say only one word by way of pay-
ing my personal compliments for the
work which has been done in regard
to the rehabilitation and relief of dis-
placed persons. The historical rehabi-
litation work which this country has
1ad to take up, I think, is the first
f its kind in the history of the world
ind it has been achieved very suc-
essfully, so brilliantly. We must ex-
ress our sympathies to those dis-
‘essed people. The miseries and
istress of people who have been but-
1ered in Pakistan are not yet over.
he complete relief which they could
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. have got they have not yet got at ou:
hands. But whatever relief they have
got under the Rehabilitation Ministry,
that 1s a thing for which we cannot
but pay a glowing lribute to the
Minister concerned. I think that those
who were in misery and distress ten
years back are still in misery and.
distress today and in some degree 1
see the distress still remains fo be
compensated in a way so that they
may forget their previous wounds;
they are fit cases for consideration so
far as compensation and other kinds
of relief and concessions are con-
cerned. I think that such people have:
nothing to fear on account of the pro-
vision in this Bill as regards reali-
sation of arrear rents; we need not
make much about it. I think the Re-
habilitation Minister who has brought
forward this Bill must have kept them
in view and would see that this par-
ticular provision of the Bill may not
be applied harshly to those people
who are building up a new life,

Mgr. DEPUTY CHAIRMAN: He gave
that assurance.

SHas MOHAMAD UMAIR: There-
fore, I think that he will have a soft
corner for these poor and distressed
people who need our sympathy and I
hope they will continue to command
our support and sympathy hereafter.

Mz. DEPUTY CHAIRMAN: Thal
will do.

Suan MOHAMAD UMAIR: I shall
end on this note that the Rehabilita-
tion Minister deserves full compli-
ments not only of those rehabilitated
people but of all of us for having
done so much in respect of rehabili-
tation of displaced persons in spite of
the various limitations to which our
resources are subject.

Mgr. DEPUTY CHAIRMAN: That
will do. There is no time. Let him
reply. Shri Mehr Chand Khanna.

Dn. R. B. GOUR: Let the

hon.

l Minister tell us in reply to what Mr.

' Umair has just now said, as to how
| he is going to realise the amount from
: a family that has not paid the rent.
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By putting the earning member of
the family in jail and the rest of the
family in distress? That I want to
know. That ig all.

Mr. DEPUTY CHAIRMAN: He has
given you the assurance.

Suri MEHR CHAND KHANNA:
If there be co-operation forthcoming
from all sides I think there will be no
need for it.

Surr JASPAT ROY KAPOOR: Can
1 catch the eye of the Chair?

Mgr. DEPUTY CHAIRMAN: The
question is:

“That the Bill be passed.”
The motion was adopted.

THE COMPANIES (AMENDMENT)
BILL, 1959

Tae MINISTER oF COMMERCE

(Ser1 N. KanNunNco): -Sir, I beg to

move:

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
on the Bill further to amend the
Companies Act, 1956, and resolves
that the following members of the
Rajya Sabha be nominated to serve
on the said Joint Committee:

Shri Khandubhai K. Desai

Shri T. S.
Chettiar

Shri P. D. Himatsingka

Shri Babubhai M. Chinai

Shri J. S. Bisht

Dr. R. P. Dube

Shri Akbar Ali Khan

Shri Awadeshwar Prasad
Sinha

Shri P. T. Leuva

Shri M. P. Bhargava

Shri R. S. Doogar

Shri J. V. K. Vallabharao,
Shri H. D. Rajah

Shri V. K. Dhage, and

Shri Rohit M. Dave.”

Avinashilingam
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Sir, hon. Members are aware that
Lok Sabha adopted this motion for
reference of the Bill to a Joint Com-
mittee yesterday and I now seek the
approval of this House to the recom-
mendation of the Lok Sabha.

The Bill is very largely based on
the recommendations of the Compani-
es Act (Amendment) Committee which
was appointed in May 1957 under the
Chairmanship of ,Shri A. V. Vishwa-.
natha Sastri, a former Judge of the
Madras High Court, to examine the
structure of the Act as well its con-
tents with a view not only to remov-
ing its defects and deficiencies butalso
ensuring better fuifilinent of the pur-
poses underlying the Act. The Com-
mittee was appointed hardly after a
year had elapsed since the enactment
of the original measure, and based its.
recommendations on the representa-
tions which it had received from re-
presentatives of trade and industry,
management of companies, represen-
tatives of shareholders and the legal
and accountancy professions and from
other interests concerned with the.
working of joint stock enterprises,
relating to the practical difficulties ex-
perienced in complying with the pro-
visions of the Act. The Committee sub-
mitted its Report in November, 1957.
Copies of the Report have been al-
ready made available to Members of
this House.

As mentioned in the Statement of
Objects and Reasons, the amendments
of the Companies Act as included in
this Bill may be classified under the
following heads: —

(1) amendments considered neces- .
sary to overcome practical difficul-
ties experienced in the course of
the working of the Act;

(i) amendments of a clarifica-
tory nature designed to remove.
drafting defects and ‘obscurities.-
which have caused difficulties in
interpretation of the statute; and

(iii) amendments considered -
necessary to ensure better fulfil-
ment of the purposes of the Act,
and to remove lacunae in the exist-.
ing provisions.



